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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

O0.A.NO.2442/2003
K
New Delhi. this tM?.ZqI‘ dav ot Julv. 2004

HON BLE SHRI JUSTICE v.S. AGLARWAL. HAIRMAN
HON BLE SHRI S.A.SINGH. MEMRER (A)

J.N. Mathur

s/o Shri J.N. Mathur -
aged about: %4 vears

kesident of: A-14)

Privadarshini Vihar

I.P.Extension

belhi -~ 110 N9z,

Finance and Accounts Officer in the

Central Pollution Control Boar d

Parivesh Bhawan

East Ariun Nagar. Shahdara

Delhi - 110 Q9. .. Appblicant

(By Advocate: Sh, B.B.FRkaval)
Versuz

. Union of India
through: The Secretarvy
Ministry of Environment and Forests
Government of India “
Parvavaran Bhawan
C.G.0.Complex. Lodhi Koad
New Delhi - 110 003,

. The Chairman
“entral Follution Control Board
FParivesh Bhawan
Fast Ariun Naoar

Shahdara
Delhi ~ 110 09z, ..+ Respondents

(By Advocates: Sh, M.M. Sudan for Kespnondent No.i1 and
Shri S .M. Arif for Resnondent No, 2)

ORDER
Justice V.S, Agogarwal:-

The Central Pollution Control Board
(hereinafter called the Roard’ ). is a statutory body
constituted under the Water (Prevention and Control of
Follution) Act. 1974 (for short ‘the Water Act’ ). The
Board functions wunder the administrative control of

Respondent HNo.1. Section 12(3)(A) of the Water Act

orovides that the method of recruitment and the terme
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and conditions of service. including the <rale of pav
oT  the officers other than Member Secretary and other
emolovees of the Central Board or State Board shall he
Hch as mav be determined by the regulations made by
the Central Board or. as the case mav be, by the State
Boar d, The regulations made under the above <aid
Sub-Section only takes effect in the case the
regulations made by the Central Board is anboroved by

the Central Government.

2. Inh pursuant to the oroviszions of Section
12Z03)(A). the Roard has framed service regulations for
various categories of Dosts and the same were duly
aonroved by the Central Government. The method of
recruitment for the post of Fimance and Accounts
Officer as el the Central Pollution Control ERoard
Method of Recruitment & Conditions of Service of
Officers and other Emplovees other than Member
Secretarv. Regulations, 1985, had heen notified on
24.1.1995, It is & Groun £ post and Columns 10, )
and 12 are as under:

-y e v a7 v oot o o . SIS NS s e hv v e v e oy v e — .--.-............--..—..--..-...-._-.—-_.____-._-.-...__._—...-....__

"Method of recrul tment In cacze of recruitment If a Departmental

whether by direct by bromotion/deoutation Promotion Committee
recruitment or by /transter, giades Trom exists. what is its
promotion or by Jepuy- which oromotion/depu- composition
tation/transfer and tation/transfer to be

nercentage of the made

vacancies to be filled
by various methods

T T e e e ———————— T T e T e = - — - TS AT s e v e vt e e v e vy e o o o

Transfer on deputation/ Transfer on deputation Departmental
promotion, tincluding Short-term Fromotion Committee:
Contract)/Promotion:

i. Officers of Indian Chairman. Central

Audit & Accounts Board - Chairman.
Service., Indian Joint Secretary
Pefence Accounts (dealing with
Service. Indian establishment of

Ahg——
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Railway Accounts Board) in the

Service or any MoEF ~ Member .

other organised

Accollnts Service, Two Members of the
R BRoard (to he

Any other Officers nominated by the

of the Central Govt. Chairman) - Member s
or a Central

Statutorv/Autonomouns Member Secretary.
Body or a Publin Central Board -
Sector Undertaking., Member, "

(a) (1) holding
analogous posts on
regular basis: or

(1i) a post in the
scale of Rs.3000-
4500, with S vears
of regular service
in that grade: and

(h) having exnerience
in Accounts. Audit.
Financial Advice and
related matters,

¢ The Jepar tmental
Accounts Oafficers
with 1Z vears of
regular service in
the grade will aj=o
be considered and in
case he is selected
for appointment to
the post. tihe same
will be deemed tce have
been filled by
promotion,

(Period of deputation
shall not ordinarily
exceed 3 vears),

——— - -...—..—._._‘..._.~...—~..-..._—u—-m‘.n_____..*_«__.....-.-_....-—.._......“.-.....-.-...-...—_..........-.-—.-.__..

3. The applicant had joined the Central
Polluticon cContrel Board as Junior Accounts Officer in
January, 1980, He was promoted as Accounts Officer
from 1.%,1983, The apbnlicant claims that a regularly
constituted Oepartmental Promotion Committee had
oromoted him as Finance and Accounts 0Tficer on ad hoc
basis from 25.5.1995, The above <said ad hoc promotion

was extended Tfrom time to time without break and he

A8
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has been working on the said post Trom 23.6.1995. The
applicant fulfils all the reguirements for regular

promotion.,

4, The grievance of the applicant is that
despite having been continued to work for such a long
time,. the respondents have lssued a circular dated
21.7.2003% for filling up the post of Finance * and
Accounts  Officer in  the Central Pollution Control
Board, The eligibility ¢riteria prescribed in  the

impugned Circular 1s as under:

"ELIGIBILITY CRITERIA:

(1) Officers of Indian Audit & Accounts
Service, Indian Defence Accounts
Service, Indian Railway Accounts Service
or-any other organised Accounts Service.

OR

Any other Officers of  the Central
Govt. or a Central StatutoryfAutonomous
Body or a Public Sector Undertaking.

(a) (1) holding analogous posts on
regular basis: or

(11) a post in the scale of
RS.ID,DOD~325~!5,ZOO with 5§
vears of regular service in that
grade: and

(b) having experience in Accounts,

Audit, Financial Advice and related
matters,

(2) The departmental Accounts Officers
with 12 vears of regular service in the
grade will also be considered and in
case he is selected for appointment to
the post, the same will be deemed to
have been filled by promotion. (Period
of deputation shall not ordinarily
exceed 3 vears)."

%

. It is asserted by the applicant that he
has been working on the said post for the past eight
and  half vears and should be regularised by way of

bromotion to the above said nost, The Circular to

by
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which we have referred to above violates the
Fundamental FRights of the applicant and should be

aguashed.

. Both the respondents have filed their
separate reply. The sum and substance of the plea of
Respondent No. 1 is that as nper the notified
recruitment rules, the post of Finance and Accounts
Officer is to be filled up by a composite method of

transfer on deputation/promotion . According to the
Manual of Establishment and Administration, whenever
an emplovee of the Public Sector
Undertakings/Autonomous Rodies . and non-Secretarial
coffices 1is also eligible under the recrultment rules,
the = vacancy has to be circulated to all such
organisations so  that the requirement of the
recruitment rules are duly met. In addition, it
should invariably be published in the emplovyment news
also. The departmental Accounts Officer is also
considered along with the outsiders, If the
departmental person is selected, the post is deemed to
have heen filled by promotion. Respondent No.Z2 is
stated to have never taken action to fill up the post
as  per the recruitment rules. 0On the contrary, the
post was Tilled up on ad hoc basis in violation of the

recruitment rules and instructions.

7. Before venturing into the nprinciples
further, we deem it necessary to mention that the
applicant was promoted to the post of Finance and

Accounts  Officer w.e.f. 23.6.1995 vide Office Order
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dated 25.6.1995 (Annexure A-41, The said order
clearly  states that he is being appointed on ad hoc

ba<ixz. It readgs:

CCZ00V 7/ /9t ~AdmN(F) /2162 Dated 26-06-1995
OFFICE ORDER

shri  O.N. Mathur. who is bresently
working as Accounts Officer is promoted to
the post of Finance and Accounts OFficer on
ad-hoc basis with effect from 23-06-1995
forenoon for a neriod of 6 months in the
scale of pay of Rs.3700—125-4700~150~5000/~.

2. He will be reverted to the post
of Accounts Officer as 300N as the post of
Finance and Accounte Office it filled up on
regular basis!

3. The overiod of his ad--hoc
nromotion szhall be curtailed or extended at
the discretion of the Competent Authorily,
Central Board.

4. This appointment will not bestow
him to claim Ffor reqular appointment and the
ad-hoc  services: render will not count for
the ourpose of zeniority on that grade or
eligibllity for nromotion.

S, Hiz pay in the abhove arade will
be fived as per rules,

6. Thiz i3 heing i<sued with the
anproval of the Chairman. Central Boaid,

Sd/ -
(S.P. CHAKRARARTI)
MEMBER SECKRETARY

It 3

"

not in dispute that <ince that date. he ha:
“ontinued to Tunction on the sald post on ad hoc
bazix, Respnondent No.: admittedly, held three DPC=
subsequently but the Central Government had not
aporoved the aonlicant., A=z already retferrad to above,
It iz the olea of Resoondent Neo. 1 that thiz approval
was not granted becauze the recruitment rules had beep

ahg—<

ignored,
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G, The first and Foremost auescion
therefore, that comes up for consideration is to the

effect that tie anolicant had continued Lo work on the

2ald vost Tor the past more than eight vears.

. In the case of Or. _Chanchal Goyal (Mrs.)

v, State of Rajasthan. (7003) 3 5CC 485. a similar

situation had cropped up before the Supreme Court.
Certain  perzons had been aonpointed on temporary ba<i<
for a nperiod of six months. Certain order< of
exlension were issued. on 1.10.1998, services of Dr.
Chanchal Goval were terminated on the ground that the
candidates <selected by the Public Service Commission
were available. The auestion for consideration before
the Sunreme Court was az to whether <she could claim
reqularization as in the case of the apolicants. The
Supreme  Court repelled the argument ot Or. Chanchal
Goval and held:
"R, Inle:: the initial
recruitment is regularized throuagh a
orescribed agency. Lhere is no scove Tor
a dJdemand for regularisation. It is truye
that an ad hoc anpointee cannot be

replaced by another ad hoc appointee:
only  a lenally selected candidate can

replace the ad hoc or temporary
ADDOINtea, In this case it was Clearly
stinulated in  the inltial order of
ADDCGintment that the annellant was

reaquiied to make room once a candidate
telected by the Sarvice Commission i=
availahl=s, ”

Thereuoon the Suoreme Court went on to hold:

"0, In J&F¢ Public Service
cCommission v, or. Nar inder Mohan
[(1894) 2  scc 630) it was, inter alia,
observed that it cannot he laid down as a
general ruyle that in every category of ad
koo anpointment if the ad hoc appointee
continued For a longer paeriod, rules of
recrultment  should be relaxed and the
annointment by regularisation he made,

A



Lo
P

In the said caze in para 11 the pPosition
was  zummed up as under : {6CC on,
640-41. nara )1

", Thiz <Court in  AK, Jain
(br. v v. Union of India (1937 Supp  SCC
4271 gave directions nnder Article 142 to
egularize the services of the ad hoc
doctors anpointed on or bhefore |-j(-1a84,
It is a direction under Article 14; on
the peculiar Tacrs and  circumstances
thereip, Theretfore. the Hiagh Court  is
not  right ip vlacing reliance on  the
judgment as a fatio to give the direction
te the PSC to consider the caces of the
respondents, Article 14; - nower  i=
confided only to this Court. The ratio
in F.P.C. Rawani (0r) v. Union of India
01992y 1 scC 3311 is alse nor an
authority under Article 141, Therein the
orders issued by thiz Court undery Article
i of the Constitution to regularize tpe
ad  hoc appointments had hecome final.
When contempt petition was Tiled for
non-imolementation, the Union had come
Forwar with an application expressing
its difficulty  to aive effect to the
order:z of this Court. In that behalf.
wihile anporeciating the Aifficulties
exoreszed by the Linion in implementation,
Ehiz  Court dave  further direction to
limvlement the OtJder isaved ynder At ticle
2 ni the constitution, Therefore, it jic
more  in  the naturs of an execution and
not & ratio unde Article 1471, In Union
of  India v, Or.  Gvan  Prakasp Sinah
(1994  Supo(i1) SCC 3061 thi-= Lourt bv  a
Bench of three Judges considered the
effect of the order in  A,K. Jain case
L1987 Sunn  scC 457) and held that the
doctaors apoointed on ad hoeo basi: and
taken charge after I-10~1984 have no
Aautomatic right fer contirmation and they
have to  take their chance by appearing
before the posC for recruiiment, In
H.l. Puttaswamy v, Hon "ble Chief Justice
of  Karnataka Hiagh Court [i199] Supo (2)
SCC 42171 this Court while holding that
the  aAppointment to the pasts of clerk
etc, in  the subordinate courts  in
Rarnataka Stare without consultation of
the pPSC are nor  validg appointments,
exercizing  the nower under Article ja47,
directed ithat their apnointment: as a

regular,  on humanitarian areund:,  since
they jave DUL  in more than 10 vears:
el vice, It 13 to be pnoted that !he
Fecruitment was only foi clericad i ade
(Class 11T POst) and 1l ": pat a ratio
under articie |4. In State of Har vana
v, Flara Siogh 701962 4 S5CC 1181 this

Tout o noted  that  the harmal rule i=x
TeTruitment through the Prezcribed agency
bur  Jdue to administrative exigencies, anp

A
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ad  hoc  or vemnorary aonointiment may he
made, In such a situation. this rourt
held that effort: =phould alwavs be made
Lo reolace such ad  hoc or temoporary
embhiovees bv regnlarly s@lected
emplovees., &z ea ly a: nessiple, The
Leamporary emMplovea:  also would aet
tiberty  to compete Aalong with others for
tegular selection byt iF ne iz not
selected, he must dive way  to the
regulas iy selected candidates,
ARDCLNEment  oF  rhe regulal lv selected
candidate cannot be withheld or kent in
apevance  for the sake oFf such an ad hoc
or temnorary emplovee. Ad hoc or
temnorary emplovee should not be replaced
by another ad hec or temborary emnlilovee,
He must be replaced only by reqularly
zelected emploves, The ad hoc
anpointment  should not be a  Jevice Lo
circumvent the rule of reservation. If a
temnarary  or  ad hoc emolovee continued
for  a fairly long z=pell. the authorities
must consider his caze for regulariszation
orovided he i3z eligible and oualitied
according  to  the rules and his tervice
recor o is satisvactory and his
apoclntment  doe: not i un counrter to the
reservation policy of Lhe State, It i=
to  he remembered rthat in that ca:ze, the
alPoOIntments are onlv to Class II1 or
“lass IV posts and the zelecticon made wa<
by :uhordinare relection committee,
Theraefore, Ehis Court did not aopear ro
hove intendsd to lav down as & general
fule  that Jn everwv catagory of ad  hoc
appointment. if  the ad  hoc anpointes
continued for lonq period. the rule: of
reci uitment should be relaved and the
appcintmenr. by regularisation be made.
Thus: considered, we have no nesitation to
hold  thet the direction of the (Givision
Eench iz clearliv illegal and the learnead
Slingle  Judae  ics right in direcring the
Stale  Government Lo notify the vacancies
to the PSC and the FSO should  advertize
and wake recruitment of tie Condidatez in
sCCGrdance wilth the riles, ™

LI Similar situation nad arizen hatore

Court in the case of Union of India & Ors.

Balkrishna Mahajan, 1996¢6) SLR ..

Harizh Balkrizshna Mahajan wii  aonpolipted

haziz, Thi: Tribunsl nad ditected  that

the

Y.

£i)-

O0F

vig

he reguylarized in conzultation  wiih  Unic

TEvice Commizsing, Thz Suni ems Court alloweg

Aargeal and held:

e
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Z. The res
Femporarily appolnied as
U Fice on monthly basis in the Cential
Lovernment  Health  Goheme on Alnguza i,
1982, During the unfortunate strike of
the doctors as trade unionists, pnmindfol
of  the ethical and medical code of
conauct,, he was Aanpointed and even
continued in  the service till Auguzt,
‘887, When his services were terminared,
e had gone vo the Tribunal and Filed 04
N, YIRS, The Tribnnal in the imnuaned
order  dated Z1.1z.1994 Jdirected tite
anpellants to regularite the service of
the respondent in consultation with the
Piblic  Service Commisczion. Thus, thi<
anpeal by :smecial leave.

3. The controversy is no longer
S integra. In similar circumstances.
iz VCourt had considered the entire
onhtroversy in J and K Public Service
Commiszion & Ors, wvs, or. Nar indey
Mohan and Ors. F€19%4) 2 scc 63071 -
F1894(1)  SLR 246 (SCH ], Admittedly., the
nost ot doctors in the fentral Lovernment
Health Scheme are reauired to be Tilled
un  hy recruitment through Union Pubhlic
sService Commission, Theretore, the
diiection to consider the case of the
respondent 1In  consultation with the
Publino Set vice Commission for
reaitlarization iz  in violation ot  the
statutory  rules and Article 370 of the
Conztitution of India. The only cour se
known to law iz that the Union of India

shall be revuired to notify the
recrul tment Lo the Fubhlic Service
vommission  and  Union Public Servics

Ccommizsion  shall conduct the examination
inviting the anplications From all the
eligihle persons including the nersons
1lke  the resoondents., It would be for
the iesnondent o apply for  and <ceek
selection in  accordance with Kules,
Therefore, the direction iz in violation

-

o7 Article 320 of the Constitution.,”

Po. Identical view was exmressed by the Anex

Lourt in the case of Dr.  Surinder Singh_ Jamwal & Anr.

V. The State of_ Jammu

v.Kashmir & Ors.. IT 1995 (¢)

S 725, The Jdecision of the Lupreme Court in  the
caze ot Jammy & Kazhmir Fublic Service Commiszicn .
ot Narinder Mohan, 1994 (2) Scc 630 was relied unon.

sind 1t was held that the apnlicant therein could Anply

afresh only, ///(Q



ribunail had considered tihix
controversy in  the caze of Dr...._Divpreet Sahni_ &

Qthers v.  Government of - NCT_of Delhi & Others
0. A.MNo, 988/2001, decided on 19.9.2002. Herein also
the :28i1d per:onz had heen appointed firstiy on ad hoc
basiz toir a veriod OF six month:z, It was reltelated
that thev couyld continue with  ad hoc apnointment
subtiect  to the anpointment. of reoular incumbents., and
witein 1 egqular incumbents became available, the auestion

for consideration was as to if the said Detr sons had

gained any such right or not: The aonlications were

[N

Lsmiscen holding:

-

i7, e s it was
cleariy mentioned thet annoinunent were
Lo be made on ad-hoc  hasie, when a
svggestion of ad-hoe apnolntment is made,
nily  few Dpersons would apply. On  the
ather hand. wher Freguliar appointment: are
notified, & large  number of «ligible
vandidates are templed to anply. To this
sLLent, the aonlicants in Lhese 0A: have
heen selected from amongst & much leszsser
fidmber of comoetitors than would have
been the case if regular selection had
bheen  notified, Further. there is always
the likelihood of favourltism wihien
devar tmental commiitees are set un  to
interview candidates from the onen
market, When sC gets associated,
ohiectivity angd imoartiality also steps
in. That is nrecisely the reason why the
UFSC and for that matter the State Public
service rommizzion: have heern set un gz
constitutional bodies who devise their
Wit orocediure albeit inp crnsultation with
the dJdeovar tment concerned. for selecting
candidates for vVarious ervicesz, We have
in the Foregoing Paragranhs also noticed,
after g discussicn of the various Court
caser jelied upon by the applicants, that
aMthing  will assist their case. whether
1t is  the casze of Or. Jitender Singh
Czunra)d) or  that of Medical Officers
(Unanir». or for that matter any other
CHLE, consideration of the candidature
of the applicant: in the manne; ought hy
them treating them as forming a separate
block  and by ditecting the UPSC  to
conzider their cleaims Wwhally op the basis

y,
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of theilr oertormance in ad-foc  3ervica,
something unknown +to the relevant
vies and the procedure, Following of
tuch A hybrid urocedure  cannot be
tustainad in  law. and for thiz reasons
are  avallable in olenty in the cazezs of
J&K _Public Service Commission & Others
LIUnra) and Sh;;mm Sandeep &mmwgthers
(sUora .

T4,  The Suoreme Court in tihe caze of State of

Madhya _Prade esh & Apother v. Oharam Bir. (1993) 5 s5cc

ERORR O SRS . PN ERMAS A -804 0 4L

oS fur ther held that when ad hoc anpointments are

made  tiey would continue to do 3o even after passage

i

of time, The findings of the Suoreme Court reag:

"hg, The tespondent favin
workea  in an ad hoc cavacity on the pos
of  Frincinal might hhave gained <ome
administrative éxperience but the <ame
cannol  be  treated as eguivalent to h
khnowledge in the Field of Engineering. A
comnounder sitting for a consideranly
long  time with a doctor oractiszsing in
modern  medicine, may flave gained some
2XDELence by nbszerving the medicine
Ptescribed by  the Jdoctor Tor wvariou:
dlseazes  or ailment: but that does not
mean  that he., by that Drocexs, acauvires

Lrniowlaige of  the human  anatomy ar
physiology or the princinles of
dharmaccloay or the field of action of
any  particular medicine or its silde
etfects, The compounder cannot. mer elw
O the bhazis of evnerlence. cilaim a post
leanl excluzivelv Tor berzons having MBBS
o ntn@r higier degreez in me01c1ne or
U Gery, The pliea oF eaxner isnce,
therefore,  must Tall, Moreover , thi:

woule  amount to g relaxation of Lhe Rule
telating  to educational aualification.
Power Lo relax the Rule vests axclusively
in  the Sovernor a= brovided by Rule 27,
This nowstr ﬁdﬂnot be usurned by the court
or tie i ihunal,

i9, Al this :tage. it i relevant to mention

Q‘

-

the decivicon rendered by tie Suot eme Cogrt o in the casze

of Aﬂm%QQQQQMMQQ19iQQAMQQCQWQ§£JWD V. Virendra Kumar

Jayantibhai Patel. (1397) 4 srr ss i) The Supreme
Couirt  in that case want on Lo Conciude that evep
ymbathelic  conzideratio wiil not ontway the leaal

DOl

A



L From the aforesaid. it 13 clear that de

ation could not be effected,

(734

hers the rules, regulari
A veison can only be regulsrised in sccordance witi
the recrulitment  rules. Cven in this regard,
theratore, symbathetic consideration should not outway
the legal wvozition, Lince the avolicant had heen
appointed  only  on  ad oo basis, thet efore, merely
becanse he continued Tor such a long time will  not
Brompr vz to conclude that he is entitled to

redgularisarion lanoring the recruitment trules,

17, In the breceding Daragiranhs, we hnave

vy referred to the recruitment rules to the nost,

[v1)
—
=

i 13
o
Q0

It clearly :hows that the source of recruitment iz
transTer on deputation/oromotion, The recruitment
rulesz theiefore. clearily do not itate that firztly the
method  of induction wonld be hy promotion Tailing
whicl by tranzfer on devutation or both the methodsz.

therefore, fave to bhe adopted <imul taneons,

15, The Oevar tinent of Ferzonnel §& Training Om
No, AR 1401 7/71/89-Tst. (RR)Y, dated 3.10.1989, clearly
brovides

"7. Eligibility of departmental officers
for appointment by deputation:

Pl In a sitvation where the
field of oromotion consizts of only one
vt the method of recrultment hy
ti ahzfe; o deputation (including
shorkt-term conrtract)/oromotion L3
niescribed <o that the denar tmental
officer is considerad along with
cuLtiider -, ;ngagmdepartmgntal officer

is s 1QQE%megﬁwQQRQLQLMQQLWLO the post,

it _is__treated -as _having been filled by

promotion. Otherwize, the nest s filled
by deputation/contract for the prescribed

A
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neiiog, In other coses. where the fieid
of nromotion is adenuate, i.e.. there are
adecuate number of sancrioned pozts: i
the  Feeder grade. oremotion iz nrovided
ax the Tirst method of certain Dercentage
of  vacancie: i: earma ked For  oromoticn
ang cei Lain beicentage ror appointment by

Liansfer on denutation ofr direct
tecruoitment, In zuech cazes, devai tmental
officers in the feeder arade are

considered Tor  promotion wien they are
filly  gualified for discharging the
tesnonsibilities of the highei nozt  and
sAatisfy ithe elioibility criteria. If the
devar tmental officer is not conzidered
“tigible or  fit for promotion, it will
not  he prover to conzider him again for
avpointment by  tranziver on deputation,
Denuiacion 1is actually an appointment
outide the normal line. It has,
therefore, been decided that the
depar tmental officer in the feeder
category who, according to the nrovizions
in the notified recruitment rulez, are in
direct 1line of promotion should not  be
conszldered for aopointment by tranzfer on
deputation, Similarly, the
deontationists  shall not be eligible for
veing conzldered tor appointment by
oromotion, ™

19, derein al:c. the position is identical,
Theretore. it is in accordance with the zame that the
matrer nas been advertiszed. The applicant can be
conszidered along with other candidates. B&ut he cannot
inziat in this: backdron that the method of oromotion

ihould be adonted and recruitment rules viclated.

DA heing without

A

V.5, Aggarwali
Chairman






